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To 

Shri Fakshina :urthy, 
C/O Shri D.S.A. Pa'manabhan, 
Advocate for Applicant 
No 592, 10th Cross, 7th Block v:est, 
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Subject: SENDING COlIES OF ORDLR 1ASSED BY THIS TRIBUNAL 
IN AlILICATION NO 1700/86(F). ***** 

Please find enclosed herewith a copy of the Order passed 
by this l3ench of the Tribunal on 9,9.1986 in the above said 
Application. 

SECTION OFFICER 
(JUDICIAL) 

End: As above 	
" 



I 
KSIV this application 

made under Section 19 of the 

Administrative Tribunals Act of 

1985 (Central Act no. 13 of 1985) 

(Act), the applicant, who is an, 

employee of a Central Government 

undertaking called the'National 

Textile Corporation' constituted 

under an Act of Parliament, has 

sought for certain reliefs against 

the said undertaking. 

This is not one of theservice 

matters of the Central Government 

over which this Tribunal has 

jurisdiction. 

In notification No. A-11019/ 

16/86..AT dated 2 May, 1986, issued 

under Section 14 of the Act, the 

Central Government has conferred 

jurisdiction over 5 authojtjes 

named therein on the Tribunals 

constituted under the Act. But so 

far, the Central Government, in 

exercise of the powers conferred 

by Section 14(2) of the Act, has not 

conferred jurisdiction on the 

National Textile Cororatjon. In 

this view, this Tribunal cannot 

entertain this application. 

Shri D.S.A.Padmanabhan, learned 

Counsel for the applicant, on 

noticing these facts, in our opinion 

very rightly seeks leave to withdraw 

this application with liberty 



reserved to approach the appropriate 

forum which has jurisdiction over 

the subject matter. We accord our 

permission to the request made by 

Shri Padmanabhan and reject this 

application as withdrawn by th3 

applicant. 	A 
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